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: The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 22" November, 2021.

L. A. Bill No. 19 of 2021

A BILL FURTHER TO AMEND THE ANDHRA PRADESH HIGHER
EDUCATION REGULATORY AND MONITORING COMMISSION
ACT, 2019.

Be it enacted by the legislature of the State of Andhra Pradesh in the Seventy
Second Year of the Republic of India as follows,-

1. (1) This Act may be called the Andhra Pradesh Higher Education Regulatory  short Title and
and Monitoring Commission (Amendment) Act, 2021. ety

(2) It shall be deemed 'fro have come into force with effect on and from the
6™ August, 2021.

2. Ih the Andhra Pradesh Higher Education Regulatory and Monitoring Commission - Amendment of
Act, 2019, in sectlon 9-A, for sub-section (1) the following shall be substituted, Sc;:;%i}%?;f _

namely

“(1) In relation to the functioning of the Deemed to be University and Private
University, the powers of the Commission shall be limited, -

(i) to fixing fees and regulate admissions for the Government Quota seats
in the Private Universities;
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Central Act No. 3 of
1956.

Central Act No. 102
of 1956

Repeal and
savings of
Ordinance
No. 11 0f2021.

- (ii) ascertaining compliance with the applicable State Laws, which
are not in derogation of the Central Laws regulating such Universities/
Institutions namely, the University Grants Commission Act, 1956, the

Indian Medical Coun'cil Act, 1956, etc. o

(1) the Andhra Pradesh Higher Education Regulatory and Monitoring
Commlssmn (Amendment] Ordinance, 2021 is hereby repealed

(2) Notw1thstand1ng such repeal, anything done or any actlon taken
under the said ordinance shall be deemed to have been done or taken
under this Act_ ' '
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STATEME 1 OF OBJECTS AND REASONS

The Government of Andhra Pradesh is committed to prov1d1ng quahty,
research oriented and industry relevant higher education. Equity, quality, accessibility .
. and affordability are critical towards fulfilling the objectives and the larger vision
for higher education in the state. In pursuance of this objective, the government is
amending the Andhra Pradesh Private Universities I(Establishment and Regulation)
Act 2016 (Act No. 3 of 2016) to provide reservation of fifty percentage (50%) of
seats with regards to Medical and Dental courses and minimum thirty-five percentage
(35%) of seats in every other course of study, as Government quofa seats for admission
in Private Universities, permit the establishment of Brownfield Privaie Universities,
and modify relevant provisions pertaining to Regulatory Authority, along with a
consequential amendment to the Andhra Pradesh Higher Education Regulatory and
- Monitoring Commission Act 2019 (ActNo.20 0f2019).

The Andhra Pradesh Higher Education Regulatory and Monitoring
Commission(APHERMC) has been established to promote uniform development of
quality education in hi gher educational institutions with particular focus on ensuring
maintenance of standard of education, regulation of fee and improving service
conditions of teachers. The proposed amendment to the Andhra Pradesh Private

- Universities (Establishment and Regulation) Act, 2016 will designate the APHERM_C :
as the Regulatory Authority of Private Universities and enable the Commission to
fix fees and regulate admissions for the Government Quota seats in the Private
Umversmes :

It is, therefore the Government have proposed to amend the Andhra Pradesh
Higher Education Regulatory and Momtormg Commission Act 2019 (Act No.20 of

2019) so that it is in consensus with the amendments to the Andhra Pradesh Private
Universities (Establishment and Regulat:lon) Act, 2016,

As the Legislature was not then in session, having been prorogued, and it
has been decided to give effect to the above decision immediately, the Andhra Pradesh
Higher Education Regulatory and Monitoring Commission (Amendment) Ordinance,
2021(A.P. Ordinance No. 11 of 2021) was promulgated by the Governor on the
4™ August, 2021 which has been published in the Andhra Pradesh Gazette on the
6" August 2021 (A.P. Ordinance No. 11 of 2021). - '

This Bill seeks to replace the said Ordinance and to give effect to the above
decision.

" Dr. AUDIMULAPU SURESH,
MINISTER FOR EDUCATION.
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MEMORANDUM UNDER RULE 95 OF TI-IE RULES OF PROQEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY

The Andhra Pradesh Higher Education Regulatory and Monitoring
Commission (Amendment) Bill, 2021, after it is passed by the Legislature of the
~ State may be submitted to the Governor for his assent under article 200 of the
Constitution of India.

Dr. AUDIMULAPU SURESH,
MINISTER FOR EDUCATION.

. P.BALAKRISHNAMACHARYULU,
 Secretary to State Legislature.
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